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the necessary financial allocation may also be made for the pending
projects. If the remaining districts are included under this scheme, an area
of about 10,000-12,000 hector, in each district, will be benefited by various
steps, like construction of srmall dugout farm ponds for storing and run oft
water for short period, reducing the soil loss with the treatment of
watershed through appropriate soil and water conservation measures, and
bringing the uncultivable land under cultivation. Hence, |, once again,
request the Government to accord early approval for the remaining
proposals.

SHRI THANGA TAMIL SELVAN (Tamil Nadu): Sir, | associate myself
with what Shri B. Kamaraj has said.

Rainwater Harvesting Scheme

SHRIMATI S.G. INDIRA (Tamil Nadu): Sk, there is an acute
shortage of water in almost all parts of the country. People have to walk
miles and miles to fetch water. On the other hand, precious rainwater is
being wasted. We find that there are heavy rainfalls in some places, yet
there is an acute shortage of water. When the nature has given us 59
much, it would be unwise to waste it.

In Tamil Nacu, there is a massive scheme for rain harvesting,
launched under the dynamic leadership of our hon. Chief Minister. There is
an awakening regarding rain harvesting even in remote villages through out
the State of Tamil Nadu. It has been made compulsory to make pravision
for rain harvesting in multi-storey buildings and other houses aiso. It 15 a
very less expensive affair, but a very valuable, The Central Government
should also adopt this scheme, which has been started by Tamit Nadu. |
would also like to take this opportunity to seek a liberal grant for Tamil
Nadu for this project, which wouid soon turn into a national one.

CLARIFICATIONS ON THE STATEMENT BY MINISTER

Major accidents occurred recently on Northern, South Central, East Central
Railways and Konkan Railways (KRCL)

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Now we
shall take up clarifications on #he Statement of the Hon. Minister of
Railways, made on 237 July, 2003. | have the names of four Members.
Shri Santosh Bagrodia. He is not present. Prof. Saif-ud-Bin Soz.
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PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir):  Mr. Vice-
Chairman, Sir, the hon, Minister for Railways made a swo motu Statement
earlier in the House. | have got a copy of that Statement again in my hands.
| feel his heart must have been in place while he expressed pain and anguish
on the railway accidents. But |, sincerely, feel that his mind might not be in
place so far as these accidents go, which occur continuousty, without the
Ministry doing anything which 1s qualitatively different. In this Statement, the
hon. Minister gave a narration of some accidents, the sites of which, he,
along with his colieague, went to, And, he also lamented the fact that there
were some cases of sabotage. But he forgot his aown reply to a Starred
Question from me on 25", where he, in response to my question, gave he
facts and figures. And it is a painful situation. | had imagined that earlier
because they said i the Press that every day in the Railways there is an
accident. But, now, these figures have been quoted by the hon. Minister for
the years 2000-01, 2001-02 and 2002-03. [t is for three years and the total
number of accidents i1s 1,238. That means, it is much beyond the average of
one accident per day. . | know that Mr. Nitish Kumar is a very serious-
minded person. But when these accidents occurred, | can't imagine, how he
would have slept during that night. So many precious lives were lost. And |,
as a citizen of this country, had imagined that he will come next day to the
House. You see, resignation is not necessary. How many times can a
Minuster resign? But he should have taken both the Houses of Parliament
into confidence on some qualitatively different measures. And his narration in
this suo motu statement is neither here nor there. Many Ministers come and
make statements. There is nothing in their statements to convince me that
he was very serious about these accidents. Now, | tell you, he is a
competent Minister. | must tell you that. But he has not taken any serious
note of these accidents. And these facts and figures wil continue to be
piaced. Some times, these statistics are totally cold. They don't convince
the House. And we, as the representatives of the people, don't convince the
society outside the precincts of the Partiament. Now, 1,238 accidents during
three years means an average of 413 accidents per year. And we have only
365 days. Now you can calculate. The country is suffering more than one
accident in Railways every day. And sabotage, that is a limited number, but
that can also be plugged by the hon. Minister. When he says 413 accidents,
he must alarm the nation first and alarm the Ministry. And if he does not
create an alamm, then, who will create alarm? The society is not going to
accept the explanation that he has conducted inquiries. Because, before
that, he has also listed the causes. Now, among these causes are: faults by
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railway staff, failure of persons outside the Railway Department, roling stock,
track, electrical causes, combination of factors incidential etc. etc., but | want
to concentrate only on the causes that emanate from the railway staff.
Among these accidents -- | gave you the figure, Sir-- out of 1238 accidents
in three years, the railway staff alone are responsible for 739 accidents. Sir, |
am pained and | share my pain with the august House that the Railway
Department does not award punishments at all. Now, | am seeking
clarifications. What punishments have been awarded? How many people
have been dismissed? Mr. Chairperson, you could aiso raise the guestion,
here and now, that suspension i3 no punishment. If a whole bogey goes, if
it gets burnt or hundreds of people die, you merely suspend an officer. Is
his lite more precious than the citizens of India, who die-- their bodies get
mutilated and their next of kin cannct even recognise in many cases? And,
your officer gets a suspension! | teli this House; | make an appeal to this
House, we must reject suspension for future. It is no punishment. It is
actually indiscipline institutionalised in the system. An officer is suspended.
After some time, he is given 50 per cent of his salary for some period and
after that period he gets 75 per cent. He is free; he may not attend the
duty. And, then, some of the subordinate courts -- we discuss over here
how courts function in this country -- pass an order and reinstate him--
sometimes, the Government Departments don‘t fight the case in the court --
and he is back to his job. He played havoc with the society and got scot-
free. So, i he tells me he suspended ten people, | reject that. | raise a
question with Mr. Nitish Kumar as to how many people out of these 739, are
directly responsible for accidents. Even what happens on the track is the
responsibility of the Railway Department, but these are the people he has
listed separately as Railway Department people responsible for accidents.
How many of them during three years have been thrown out of the
Department -- dismissed, not with any pension? How many people are there
whose services have been terminaied? What are the other punishments?
How many cases are yet to be decided? This is an opportunity for
suggesting. He may not take the cue and he may not accept any suggestion.
That is sometimes the mood of the Ministers because they are in the
Government, They feel they are the repositories of wisdom, That is why
reform.is not there. If he has the ability to stand and agree with me, then
would he assure the House that he will change the system of punishments?
He is the Cabinet Minister, he has la lot of authority. Will he tell this House,
take this House into confidence and say, he will now change the system of
punishments? It has to be speedy justice because people get killed and
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these are precious lives. About 98 per cent people, the common people, the
common men and women travel by train, They have the compulsion. They
have no resources. | see the air charges going high. If we are not the
Members of Parliament and senior officers, men like me cannot travel by air
because-- | don't know how -- the air travel in the country is the costliest in
the world. We can go into that later, but it is the compulsion for common
people of India to trave! by train, and this is the treatment of the Minister to
the people, to the citizens df this country. One more clarification | seek is,
will he rise on his feet and tell this House that in view of the severity of these
accidents, he will change the system of punishments? How many people
have been dismissed, whose servicas were terminated? How many cases
are going on? In how many cases, the inquiry is going on, and whether he
will change the system of punishment in this courtry because ‘he country
can iil-afford the number of these accidents. And, it is actually a shame on
us that we cannot stop these accidents, and this travels internationally that in
India, there is not an accident per day but 413 accidents annually. This is
the average. So, Mr. hon. Railway Minister, you must answer my all these
questions, and satisfy the nation that he is very serious about it.

SHRIMATI N.P. DURGA (Andhra Pradesh) : Thank you Sir, for
giving me an opportunity to seek some clarifications from the Union Railway
Minister. | wish to put forth some of the queries and expect clarification from
the hon. Railway Minister.

[THE DEPUTY CHAIRMAN in the chair]

Madam, now, there is an urgent need to convert the existing
coaches from fire-retardant to fireproof. Why don't the Railway Minister
consider that instead of using PVC and compressed plywood for floor and
ceiling, the Railways can use aluminium or steel sheets. These sheets can be
air-insulated 10 make them safer.

Madam, | would like to know from the hon. Minister whether it ig
true that the representatives of the National Institute of Design, Ahmedabad,
visited Rail Coach Factory in connection with designing of coaches 1o make
them less fireproof, and what paints shouid be used to reduce the risk, etc,
if 'ves', what are the other suggestions made by the National Institute of
Design.
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Madam, recently, Rail Tel has tested successfully provision of
broadband Internet on running trains. This is the first technological
breakthrough in the world. Once this is introduced and if any mishap
oceurred, then there would not be much problem in communicating with
officials and other concerned. So, | would like to know from the hon.
Minister whether any road map has been prepared in this regard? If 'yes',
the details may be given.

Madam, my next question is : Is it true that the White Paper on
Railway Safety, which was released recently, sought transfer of control of
Commissioner of Railway Safety from the Ministry of Civil Aviation to the
Ministry of Railways? If 'so’, what measures the Railways is taking to
transfer it. | would aiso like to know from the hon. Minister whether it is true
that the recommendations made by the Commissioner of Railway Safety are
persuasive in nature. Or, are they binding on the Railways?

Madam, | would also like to know from the hon. Minister, is it not
true that Railways has taken decision long back to provide five walkie-talkie
sets to the crew members of all trains to enable them to communicate with
each other and with the nearest station master during emergencies? But, so
far you have been able to provide these sets only in some of the trains. My
query is, will the Minister assure the House that within next six months, or,
one year he will provide this equipment in all trains?

Madam, finally, | would like to know what is the percentage of
route kilometres each Commissioners of Railway Safety is expected to
complete in a year. | would like to be enlightened with the percentage of
inspection carried by the Commissioners of Railway Safety ...(Time-belf...
during the last five years in alt the major accident routes that have taken
place in the country.

Thank you, Madam:.
Sueneufer ; Afwelt awen uid ) wen R o wHg B AT e
4:00 @97, we have to take up the discussion on the statement by Prime

Minister.

sl vz ai? (oReft dma) A dF-aw e
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Suspension is not a punishment. ... {Interruption)...
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DISCUSSION ON THE STATEMENT BY THE PRIME MINISTER ON HIS
RECENT VISITS TC GERMANY, ST. PETERSBURG, EVIAN AND CHINA

THE DEPUTY CHAIRMAN: Now, we will take up the discussion on
the statement by the Prime Minister, which he made on 24" July, 2003.
One-and-a-half hour is being given for this discussion. Prime Minister has a
meeting. S0, we have to finish it within the stipulated time, or, may be
earty. 8o, kindly abicde by the time-frame and put pointed questions. Shri
Natwar Singh.

SHRI K. NATWAR SINGH (Rajasthan). Madam Deputy Chairman, 1
am grateful to the Treasury Benches for agreeing readily to have a
discussion on the Prime Minister's vigit 1o China and several other countries.
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